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Pong Dam Project

*352 SHRI GURCHARAN SINGH 
TOHRA:

SHRI BASANT SINGH 
KHALSA:

Will the Minister of ENERGY be 
pleased to state:

(a) whether Pong Dam project is 
likely io be completed during the 
current year; if so, by what date;

(b) the expenditure incurred 
thereon so far;

(c) whether all the oustees of that 
project have been provided with 
compensation and resettled, if not, the 
reasons therefor;

(d) the number of oustees still 
in continued unauthorised occupa* 
tion of the land for which they have 
already been paid compensation and 
the reasons for not removing them 
from the unauthonsed occupation;

(e) whether Government have 
issued any directive to the Pong Dam 
authorities recently to get the illegal 
oustees evicted immediately, if so, 
the outcome thereof; and

(f) whether there is a grave dan­
ger of these unauthorised occupants 
being washed away by rising water 
and if so, what immediate step8 are 
being taken in the matter?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN) ; (a)
to (f). The Pong Dam was completed 
in June, 1974. The total expenditure 
incurred upto 30-6-1978 is Rs. 249.65 
crores.

The total compensation awarded in 
respect of land, acquired for the Pong 
Dam reservoir was Rs. 3,729 lakhs out 
of which an amount of Rs. 3,618 lakhs 
has been disbursed upto the end of 
June, 1978. Following are the details 
of resettlement of the Pong Dam 
oustees by way of allotment of land 
in the Rajasthan Canal Project area:

Total number of ousteet . . 16,100

Number of oustees whom allot*
ment ha* been made . 9t>35

Cases pending with Deputy 
Commissioner, Colonisation,
Bikaner, for allotment of land 633

Cates which were earlier Bird 
in delault and are under scru­

tiny with the Deputy Com­
missioner, R & R for final 
disposal . . . .  1,975

Cases which are ripe for issue 
of eligibility certificates . 94

Cases which are stated to have 
been hit by rule 5 (3) for non- 
presentation o f  application 
for allotment to the 
alloting authority within 3 
months from the date of issue* 
of eligibility certificates i,fl»C

Cases in which thr ousters haw 
not applied for allotment and 
tan do so within 4 months 
from the last dale ol leceipt 
of compendium . i ,964

Cases which have none b\ 
default because tlir\ did not 
apply in time . . , 1.171

The number of oustees who are in 
occupation of the land for which 
they have been paid compensation is 
228 This figure varies with the level 
of water in the reservoir. When 
the level in the reservoir in­
creases. the number of illegal 
occupants goes down, and increases 
when the level of water goes down. 
The Government of Himachal Pradesh 
has been informed by the Project 
Authorities regarding the eviction of 
these persons.

The Deputy Commissioner, Kangra 
at Dharamasala has formed a Com* 
mittee headed by the Deputy Com­
missioner, Rehabilitation and Resettle­
ment, t0 deal with the question of 
getting the illegal oustees evicted.

There is no danger to the oustees 
as long as they stay at higher reaches 
of the reservoir.
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